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Heard Mr.B,Dash,learned 8SC,Mr.S, K.Dash,

learned counsel for applicant and Mr.Te rath,

i

leatned counsel for Res.No.4.In couimse Of"heﬁrih.g;%
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jt is submitted by learned counsel for the
pplicant Mr.S.K.Das, that he may e pernd tted toa f’g
withdraw the OA.Learned ASC has no objecticn to

this.In view of this OA is disiosed of as Withdx:awn.

In view of this MA is also disposed of for having

infructuous,
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